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Th emotion was adopted.

LClause 1, as gmended, was -added to
the.Bill.

Enacting Formula
Amendmens made: —
Page 1, line 1,—
for “Twenty-fifth”
“Twenty-seventh” (1)
(Shri Om Mehta

MR. DEPUTY-SPEAKER: The
question is:

substitute—

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

‘The Enacting Formula, as amended,
was added to the Bill

The Title was added to the Bill,
SHRI OM MEHTA: I beg {o move:

“That the Bill. as
passed".
MR. DEPUTY-SPEAKER: The ques-
tion is:

"That the Bill as amended, be
passed.”

amended, be

The motion wag adopted.

18.55 hrs,
ADVOCATES (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, V. A.
SEYID MUHAMMAD): I beg to move:

“That the Bill further to amend
the Advocates Act, 1961, he taken
into consideration.”

Sir, by introducing the Bill to abolish
the dual system of Advocates and
Solicitors in force in Bombay and Cal-
cutta High Courts, I am only imple-
menting the recommendation of the
Joint Committee of both the Houses on
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the Advocates (Amendment) Bill, 1970.
The hon. Members, or such of them
+who -have served on the Commitiee,
-would ‘recall the recommendation.of
‘the Committee:

“It was pointed out that the exist-
ence of the dual system on the
original sides of the High Courts of
Bombay and Calcutta under which a
litigant. has to engage not only a
counsel but also a solicitor to in-
struct counsel (i.e. he cannot en-
gage or brief a counsel directly) is
expensive and causes hardship to
the poor 1litigant particularly. The
dual system militates against the
basic idea of unification of the Bar
in the country. It also creates a
monopoly for a section of the Bar to
practice in a particular court. The
Committee strongly feels that the
system should be abolished as early
as possible. The Committee could
not, however, make any specific pro-
vision in that regard in the Bill as
it felt that the matter should first be
examined in all its aspects by the
Government in consultation with the
concerned Courts and others.”

In deference to the above wishes of
the Committee, we  ascertained the
views of the High Courls at Bombay,
Calecutta, the concerned Bar Associa-
tions, the Bar Council of India, the
Incorporated Law Societies of Bombay
and Calcutta and certain  business
houses. The compulsion of engiging a
Solicitor has no doubt heen minimised
by the amendment of the rules of the
respective High Courts, but in actual
practice the dual system continues to
exist in these High Courts by force of
habit as a legacy of the past. Il im-
poses a multiple burden on the poor
litiganty inasmuch as he has to engage
two sets of professionals. namely, a
Solicitor and an Advecate for the con-
duct of his proceedings. I feel that
the time has come when the dual sys-
tem may be abolished with a view to
reducing litigation expenses but care
has been taken to ensure that there is
no hiatus in the continuity of practice
by attornevs who have heen enahled
to enrol themselves as Advocates by
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the end of this year. From the new
year onwards there will be only one
class of persons entitled to practice
the profession of law, namely, advo-
cates as envisageq in section 29 of the
Act,

Now I turn to the two other aspects
of the Bill. The first is regarding the
share of the Bar Council of India in
the fees paid by an applicant to enrol
himself as an advocate from the exist-
ing 40 per cent to 20 per cent. One
of the hon. Members from the opposi-
tion, Dr. Laxminarain Pande, had
moved a private Member's Bill for re-
ducing the share to 10 per cent, We
ascertained the views of the Bar Coun-
cils and found that those of Andhra
Pradesh, Assam, Meghalaya, Manipur
and Tripura, Tamil Nadu, Uttar Pra-
desh, Orissa, Rajasthan, Maharashtra,
West Bengal, Punjab & Haryana, Bihar
are in favour of the proposal. The
Bill seeks to meet the demand parti-
ally, by reducing the share of the Bar
Council of India in enrolment fees to
20 per cent instead of 10 per cent pros
posed by the hon. Member from the
opposition.

Secondly, the Bill seeks to. make the
Attorney-General of India and the
Advocates-General of the States the
ex-officio Chairman of the Bar Council
of India ang the State Bar Councils
respectively. You would abide by me
when I say that these Law Officers are
leaders of the profession in their own
right and it seems incongruous to deny
them the Chairmanship of the profes-
sional body. Certain minor adjust-
ments have been made for the Bar
Council of Punjab & Haryana as well
as the Bar Council of Eastern Stafes
so that the Advocates-General of the
constituent States get their turn to the
Chairmanship by rotation.

Considering the peculiar feature of
the Bar Council of Delhi it is proposed
to empower the Central Government to
nominate an Advocate as its Chair-
man and also give representation to
the Tentral Government on the apex
body, namely, the Bar Council of India.

SPPTEMBER 2, 1976 Bil 180

Our major aim must be and remains,
to reduce litigation expenses as far as
possible and hence I would - commend
the Bill to the House as it seeks to
achieve this aim and crystallise the
wighes of the hon. Members from both
the sides of the House,

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration.”
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“There shall be a Vice-Chairman
of each State Bar Council who shall
be a senior most advocate amongst
‘members of that Council"*

fifracive & &7 Taww § 7w
ity T AT TR JoTiw B afae
wor yamaa & fegr & s g ?
OF e FfAT AR g awa &, 7
7z qfiefmde €Y {1 wwar §, Iwr
qfen Mwzn 7 @ w7 &1 Aifax
gt #rf FEEfEveT T & @y
W =afaq args-Aqdq g, Iyar uf-
fodz @tar nifgd, Igwt frrer s
D1 gy 7 3% Qfor dfszs
A =rfEdr

¥ frdee § fr 5o s @i
wrifaen #, fomdt fggem i 2-
fodfrar, gfgidt o & =m §,
dorifew TR £ FH £ ¥ WM
# fec ¥ @ | & qawa § e ey

T & AnAww v darafew
fifuven & fasa g

@ fadas # ag srvenr ¥ afd fe
gt & fod fay oy o Gy &
¥ arewrafew wrw fear wY 40 vy
¥ wwry 20 Hfrexr figee fear A

BHADRA 1, 1808 (SAKA) Bt 182

¥ ¥ 7% & fr e wEET Wio
sfoar ¥ aged S derc v fo
o B W W A oW W gt
N asa & |1 T grew f aw fger
nerTEnaqt frarrad ? are wre-
faer ars gfear ot &= wrowrdfasy
# o9 wY 20 vz WIT 80 TRRE
% feww & wiew & x9@ 50-50 #
fagsim & arzan =fgy

N TmEnT weR (wear)
¥ fagu® 1 00 70 7 w70 7 fony
woaa 7 § | @ Arw ¢ 2w qomret
F1 IS AT AT HAGT KT | QEAIE
& v Ay, Ra{r @, miafaes
arr 7EY ¢ apATSE G 1 WA 7w WY
w71 § f& A arewIfed & waew ghr
W A ITH! FTEEAT qom g IAH
& 40 gfawd & qorg w7 20 Sfawa £
T wrIfEe o gfear v § = ¥
HIT ) e 3 & 1 oA v Y uA
75T ® F9 F F wrEgEr e
s & fadre 7d wT @ o

#fea ot afeart are § o 7w }
fe ot €z a7 wrafaw P o are
srafem wre Cfear et foawr oy
1961 ¥ quAREE QR ¥ qufes
wATa gy a1, O oct & farg ot o
w3 €, QNI ofT AT eI
¥ waer fare) 3he gaad § WO gwoT
¥ fag Iy § fraffer v &1 ww
W WY % 1w 5 9ol Wi &
e FAHTE s AT wgd § | arcwrefae



183  Advocates (Amdt.)
[ =Y AT we )

o g EEm-E T R R,
gl WA wifgE oA Y W
T -afafeet 9w A YWET
FIAMA | TT AT w1 § oww
I ®Y WA FA0 AT | CRy owq ?
A AT AR d Ad vk WA
aaqa ® wius ¥ gfgs fawfra A
feerrfa s ) ara 39 W@ & afs
waar wias & wfgs g dfgemr
q% 1 #Afwaam wgi@fma 1 ol
g 2 WY aAM IA AR § AT
gfaar #1 gama 347 glawdd #
8 T ¥ =wfeq dix @ifwg s w7
FMFTILE, TATTIT(9G ErAFarg ?
aqr gael W Fqarftas fawm @
Fii e g ! A afz @ 3F Ia
@ I ar staar 1 w€Tag favara g
fr oY% I W7 ATAS Fr AMET 77
wENTES AWIF g Haww gar
giga a1 7@ €1 W gfew & qaw Ay
A AY T A SqTEAT AR A g, AT
Y FE AFEAT 47 IFFT I FIF,
g A SHEEdl g | TEEIFE ) FIT
FEfga qr gzEAEEI 1 TFAT FA
FE a3 gA4 T AL FT FFAT @
gt Ffga {5 qT 9T sxazqr #1
@AZ AT IR WM& Fr T fom
F| 0% a9& 38K X | AT ¢ sqaEq(
ot F1 g {5 A7 HfF9C dRe gearARe
g A F AT | ZEE A AT A
qFTayar w17 gaFd & g a9

. &mmm 22, 1976 LRl s

B aY i <w . wfirmre &
ARG ) h w3 s vy

AT g e w7 ®El wE

WTEHT BY G AFFT gAAT 3 Wi 2?
WY Al awa ® wex 7§ ¥
RRUEAEIE 1} R ST T gy
WAL AR H G w7 Ay § w
R WY e Prar war-g 7
B9 A1, &1 39AC & - fwars fag
FIATE | TWE & T qAqT TE FT
WEATE | Hiwa N ark) ard § 7 qagq
aF g

Mo Q8o T REFA! (FgTTTaT)
# Tom H@+ w7 = T 97 BHAq
FUTE | 98 97 79q T17 & % 40
9TRZ B AW T 20 gIFT F7 faaqr |
& Star aradia wexq ¥ 7@ 71 Q&
Sindifas que 97 55 %1 °wm @eg
FL R E 1 Az Fifsa 4 o qrg
QI7TZZ S&T &1 97 78 FfgFe
70 War fr wg w9q 3qvda &1 19
qH | FEILA QAT 5477 a7 Qe i¥T
I3T FT FAEA qa1 f7ar | w4y
FTE 7 FE A Adi § 1 Ewa
& RF graT § fF s gz ag §
% q5 F97 J1 I § T2 SAT90
& TfAg o d@rag & fF Qo w4
g7 Fifgq | ¢F T AT FIE ST/
g1 AT &1 #q7 AT W@ § 7 5467 6
sz g 37 faar wi@ ¥ & gagma
g @& 31F 7@ ¢ W A wew FT@w g



i Advocates’ (Amdt.)

o o it wrfve o o oy et
T & o WA AR avfe ST
v T qf

SHRY'K. MAYATHEVAR (Dind.l-
gul): I'appreciaté two  pointd i this
Bill ‘and oppose the rest,

The' appréclable pofhts ' introduced
in this Bill by way of amendmént are
(1) the abolition of Solicitors both in
Bombay and Calcutfa High Courts.
Still the 'Solicitor's posts are retained
in the Supreme Court. I have got my
own personal experience. When I
take a casé from the Madras High
Court to the Supreme Court, my cli-
ents are asked to pay dual fees even
now in the Supreme Court, There-
fore, it is high time that the hon. Law
Minister and the Government of India
consider this matter and abolish Soli-
citors in the Supreme Court also,

The second appreciable point is that
you have given 20 per cent to the All
India Bar Council and the rest 80 per
cent to the State Bar Councils. It is
a very healthy point in the Bill in
respect of the State Bar Councils
which are crippled in their functioning
and developmental activities for want
of funds.

Regarding the points that I oppose,
I plead with the hon. Minister to eon-
sider favourably this point. In regard
to State Bar Council elections, even
now the Advocates of the State High
Court are electing the Bar Council
Members. Then the Bar Council
Members are electing their own Chaijr-
man on the basis of the democratic
system, Now, the Advocate-General
of Madras or Bombay High Court or
other State High Courts are appoint-
ed Chairmen of the respective State
Bar Councils. . ..

SHRI M. C. DAGA: Nominated.

SHRI K. MAYATHEVAR: Yes, no-
mirated. I oppose this. This is not a
démocratic way of doirig things be-
cause in every other casd, for example,
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in the. case. ummmw
the senlofmost lawyer. ...

Mt Dmm You have
miade thé point.

SHR!' K. MAYATHEVAR: I am
mnmrpﬁtnt by point. Why should
you sdy thé seniormost lawyer? A
hwy‘e‘x‘- who has got a minimum of
10 years may be allowed to contest
for’ Vicé-Chairmanship. Old people
nééd  pot necessarily mean that the
elddst péofile should be elected. Re-
garding the All India Bar Council, the
Solicitor-Genéral is going to become
the Vice-Chai*man. That also I am
opposing, Therefore, they must en-
courage yau'hg" ' lawjers to come up.
This 1s a noble profession. That every-
body accepts.

Then, Sir, regarding appointment of
Government pleadeérs and advocates,
in Madras High Court, we have got

- wery old lawyers who are aged 70 or

80 who are still appointed Govern-
ment Pleaders and Prosecutors. They
are entrusted with Central Govern-
ment cases in customs and other
things. Why not you give your cases
to junior lawyers? It is high time
that you distribute your work.

Now, Sir, there is an unhealthy
competition in the legal profession.
That is admitted by all. Then why
not the Government of India come
forward to regulate and reduce the
intake of students in the Law Col-
leges?

Then, Sir, the advocate's fees are
not at all revised for the last 100 years.
It is high time that you fix advocate's
fees on a realistic basis in civil cases
and civil suits,

With these few points, I support the
Bill and I request the Government to
come forward with very useful Bills
covering the points I have raised in
the next gession at least.

SHRI Y. S, MAHAJAN (Buldana):
Mr. Deputy-Speaker, Sir, I welcome
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this small but significant piece of
legislation. It provides for ex-officio
Chairmen for the Bar Council of India
and the State Bar Coyncils, The
Attorney General of India and the
Advocates-General of the States are
the people who have distinguished
themselves by reason of their ability,
-erudition, integrity and scholarship.
They are undoubtedly the leaders of
the Bar and therefore, this Bill turns
the de facto into a de jure situation.

Secondly, it says that 20 per cent of
the enrolment fees of mdvocates is to
be given to the apex body instead of
40 per cent as at present. It is con-
tended that more funds are required
by the States Bar Councils to provide
for insurance, Provident Fund etc, for
the Members and also to pay for legal
aid to the poor. I would like to know
from the hon. Minister whether there
are State Bar Councils who have in
this way large enough funds to pay
for legal aid to the poor people.

I am glad the dual system in Bom-
bay and Calcuita is going to be abo-
lisheq and against which there have
been Joug protesty for so many years.
It makeg legal justice expensive and
very dilatory. The amendment will
reduce the delays and make justice
less expensive thap before, In this
connection, I would like to make a
suggestion to the Hon. Minister. The
main difficulty in our legal system is
that it delays justice and thereby it
denies justice to the poor people.

1f the Government were to appoint
a Committee to enquire into the cau-
ses of delay and then take steps to
improve procedural law and organi-
sation of the legal profession, we
would be able to have a better piece
of legislation,

woare e fag WY (si7d393):
fadt vfiwc wrew, €& fas &1 g=y
& gy wy & foy & fafreee 9ea
1 gy qur§ AT QAT § 1 7€ TOAE
aga weor faer §, € & wda fafed=a
%) agr aea fadr 1 g9 H w9 A
drfefaed s fig § 3 e fam
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SHRI D, N. TIWARY (Gopalganj):
Mr. Deputy-Speaker, Sir, I welcome
this Advocates Amendment Bill. I
support all the provisions except one.
The provision for the division of fees
20—80 is very good because the Cen-
tral Bar Council will get fees from all
the States and thus they will have a
substantial amount for them to gpend
while Bar Councils of the Stateg will
get income from that State only
which will not be much, Therefore,
thig provision is good. I do not know
why Shri Daga is opposed to it?
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But, I go not relish the idea of no-
mination of the Chairman and Vice-
Chairman. Even in sister institutions
like Universities, gtudents choose their
executive through elections; the teach-
ers of universities have also got elec-
tions. Why do you bar the Advocates
from the elections? If you were to
abolish elections, you first abolish the
electiong in the Universities because
‘the student; are to devote to their
#tidies and not to the politics. Ad-
;ﬂcates are mature people and know
jpolitics. They indulge in politics. Why

you want to exclude them from

-ercising their rights. I would like

appeal to you to re-consider this
atter and allow the elections for the
selection of Chairman and Vice-
Chairman to the Bar Council at the
&atle level and also at the Central
vel.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
V. A. SEYID MUHAMMAD): Mr.
Deputy Speaker, Sir, I am thankful to
all the hon. Members who have parti-
cipated in the debate,

I am glad that generally there is
support to the abolition of what is
called the dual system. There is cri-
ticism about the other provisions, Mr.
Daga and two other hon. Members
have suggested that if you are going
to abolish the qual gystem everywhere
in India then why do you want to
retain’ the advocate-on-record which
corresponds to something like solici-
tor in other courts,

Sir, I can explain ag to why it is
necessary to have advocate-on-record
in the Supreme Court. I started prac-
tice in the Supreme Court about 18
years ago. There are three types of
advocateg in the Supreme Court—
advocates-on-record, junior advocates
and senior advocates, In the course
of eighteen years of practice in the
Supreme Court, I have undergone all
these three processes.
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Sir, it is not only my experience but
also it iz the general experience of
everybody that senlor advocates has
to be there and the advocate-on-record
has also to be there. In the highest
court to the land when extremely
difficult and complicated legal prob-
lems are to be settled there must be
eminent—who are accepted ag emi-
nent lawyers—senior advocates to
plead the cause in all its various le-
gal implicationg and subtleties before
the court. The advocate-on-record's
work ig to flle wakalatnamas, attend-
ing to various processeg in the court,
attending to the chamber work, seeing
to cyclostyling work, etc. There js s0
much of administrative work., If the
senior advocate 1is to take up that
work it would be impossible for him
to do full justice to the court, If the
senior advocate attends to all this
miscellaneous work then I do not
think during the whole of the year
he will be able to take more than two
to three cases. So, it is very essen-
tial to have advocate-on-record, junior
advocate and the genior advocate, Fur-
ther, Sir, this three-tier system of ad-
vocates has not been created by an
Act but by the rules of the Supreme
Court. Section 52 of the Act em-
powers the Supreme Court to make
rules under Article 145 of the Consti-
tution,

It ig under these rules that this has
to be done. We cannot enter the fleld.
Once under art. 145 the Supreme
Court exercises the power conferred
on it for rule making for the procedu-
ral and other necessities of the court,
we disappear from the picture. This
is entirely for the Supreme Court.
They have justification for this. 1
would not repeat what I said. They
have full justification for retaining
these three-tierg of advocates.

Another point raised by Saksenaji
and othery is about the 20 per cent
contribution of the State Bar Council
to the Central Bar Council. I am proud
loll&’.llmmpm"ioll& thatl-ftl'
a long slumber and indifference on the
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pert ‘'of the membeérs of the Bar after
independenice—before  independence
they were in the forefront of the free-
dom fight; then they shank into g shell
and became completely impervious to

the social needs and their obligations

to society as a whole—I am glad to
say that ip the last 1-1/2—2 years,
there has been an awakening through-
out India. I have travelled through
most of the capitals of the States.

In the District Bars, there jg zn
awakening which has come which is
electrifying. The twenty point pro-
gramme mentions about legal aid. It
has become a slogan throughout India
and members of the Bar are coming
in thonsands to help. They bave
starled themselves thinking about
their own situation, the necessity for
insurance, the necessity for provident
fund, the nccessity for various other
things to encourage junior members
of the Bar as well as the poor sec-
tions, We have had a preliminary ex-
amination and find that this requires
some voluntary contribution from the
members themselves and a partial
contiribution from the Bar Council so
that we foresee a situation when the
Bay will come forward taking up these
various progressive social measures 1o
help themselves and alsg the =nlire
public, particularly the indigent liti-
gants. In that situation, g consider-
able amount will be required by the
Bar Councils  themselves for which
we find it is necessary 1o cut down
the percentage of contribution to the
Central Bar Council. Actually the
Central Bar Council has got Rs. T4
lakhs lying with them. What is the
necessity of enriching them with an-
other 20 per cent making the Rs. 74
lakhg into Rs. 1 crore? On the other
hand, with 20 per cent more, these
Bar Councils can do a lot for the
indigent litigants as well as for them-
selves. It is not arbitrarily done; not
that we sat down and said ‘All right,
from 40 we cut it down to 20°. We
have definite reasons for this. I very
recently came from the Bar, and I am
sure T will have to go back to it
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again, sooner-or later—so also my se-
nior colleague. Their problems ar
very much in our mind. Nobody cat,
expect ' to make a permanent hom-
here. So that we know those pr .
lems. After I became g Minister,
travelled throughout the country.
know the situation in these Bar Cou.:
cils and I have found the new awa’
ening, It is with justification that v
have reduceq ft. )

Another thing is about the nomin:
tion question. There was some criti
cism on principle. You would reca
that when the Advocates Act camt
into existence first in 1963, I thint
there was a provision that the Att. -
neylGeneral would be the gx-offi
Chairman ang the Solicitor-Gene:
exr-officio Vice-Chairman, as we hav.
done now. We ftried it for two . |
three years. Then we thought, ¥
not try the other system, the princip!-
which hon. Members want is, why
not election. We fried it. It becam.o
absolutely impossible to carry on.

Bur Councils are split as a result
of these elections. The man who gets
elected as Chairman has his suppor-
ters and opponents and a regular
fight is going on between them. Every
issue is decided on the basis whether
a particular person worked against
the Chairman or for him during the
election. When the Chairman wants
to do certain things, those who were
against him put restrictions and so
on. So, there was complete chaos.
This has been going on throughout
the country. not in one Bar Council
alone.

SHRI Y. S. MAHAJAN: Does 1.
mean that lawyers cannot manag:
their affairs democratically?

DR. V. A. SEYID MUHAMMAD:
Lawyers are capable of very man
things. They are incapable of certai
things. They are not perfect f-
situation. &
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There are other reasong ulso, Varj-
ous statutory duties are entrusted to
the Advocate General ag the leader of
the Bar. Under Section 92 of the
C.PC, for example, he has to deter-
mine whether a suit should be allow-
ed to be filed in the case of a trust,
The law has been interpreted that
once the Advocate General refuses
or permits it, there cannot be an ap-
peal against it. The High Courts
have held that when the Advocate
Genera] discharges his function under
section 92, he is not acting as a gov-
ernment representative. Therefore, it
is not correct to say that he is gov-
ernment man and he will act in a
particular way. I was Advocate
Genera] and I know that the Advo-
cate General has to give his indepen-
dent opinion. He is not a rubber
stamp of the government. If he has not
got the guts to tell the government
vhat his independent opinion is, he
is not worth his salt. So, I do not
agree that he is a government official
or & party man.

With these words, I commend the
Bill for the acceptance of the House.

SHRI Y., 8. MAHAJAN: How
many Bar Counecils have starteg social
services like insurance, provident
fund, etc?

MR. DEPUTY-SPEAKER: Having
been a lawyer, in his own words, he
is generous enough to say that law-
vers are the people who need disci-
pline most.

The question is:

“That the Bil] further to amend
the Advocateg Act, 1961, be taken
intg consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER: We shall
take up clause by clause consideration.

The question is:

‘That clause 2 stand part of the
d”
The motion was adopted.
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-

Clauge 2 wag added to the Bill.

Clause
3). '

3 (Amendment of section

MR, DEPUTY-SPEAKER: There
are two amendments by Shri Daga.

SHRI M, C. DAGA: I beg o move:
Page 2, line 13—

" “afte; "seniormost advocate” ‘insert
“with -due legal acumen, efficient
and, having a roaring practice” (1)

Page 2,—
after line 14 insert— ~

“(3AA) The.Chairman a:fd the
Vice-Chairman of the Bar Council
of India and of the States and union
territories shall invariably be’ guid-
ed by the majority decision of the
‘respective Bar Councils and in no
case the gecision of the Chairman
or Vice-Chairman be ‘imposed on
the members of the Council.” '(2)

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFATRS (SHRI K. RAGHU RAM-
AIAH): It is self-explanatory.

MR. DEPUTY-SPEAKER: Ars you
pressing the amendments?

SHRI M. C. DAGA: No,

MR. DEPUTY-SPEAKER: Doeg he
have the leave of the House to with-
draw his amendments?

HON. MEMBERS : Yes.
Amendments Nos. 1 and 2 were, by
leave, withdrawn

MR, DEPUTY-SPEAKER: The
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clauge 8 was added to-the Bill.-
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Clauses 4 to 11, Clause 1, the Enacting

Formula and the Title were added to
the Bill.

DR. V. A. SEYID MUHAMMAD: I
beg to move:

“That the Bill be passed.”

ot waww W (AR)
wfaaear gmas feaqw foga sad
qr A% dwww ¥ 0F AeEr 71X
AT 1A AT} §, 9F L 5F R AT

FL Q@ & VAW F FTLA war o N\
®Ex qgr gfee =@ § 1 OF arg @
% 23 Fg-T ARATE

qF Q@ WME IAREIT £ )
<aTgT W6 WTET T Y 1 G wgeAqor
w7 famr Fren & qm w7 A9
7% 3fag ¢ 7 2 w2 # afewr B
frqar fromm amed &, E sErd
¥t & g A q@aT §

SEPTEMBER 2, 1976 Bill 196

MR. DEPUTY-SPEAKER:
moved;

“That the Bill be passed.”

Motion

MR. DEPUTY-SPEAKER: Does
the Minister want to say anything in
reply?

DR. V. A. SEYID MUHAMMAD:
No, Sir,

MR, DEPUTY-SPEAKER: The
question is:
“That the Bill be passed”

Thie motion wgs adopted.

MR. DEPUTY-SPEAKER: Hon.
Members, we have come to the end
of our labours. I wish you a good
journey home or wherever you may
go and a happy return thereafter.
The House stands adjourned sine die.

19.38 hrs.

The Lok Sabha adjourned sine die.



